| TEM NO. 2 COURT NO. 5 SECTI ON X

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
WRI T PETITION (CIVIL) NO(s). 230 OF 2012

S| VASHANKARI & ORS. Petitioner(s)
VERSUS

STATE OF T. NADU & ORS. Respondent ( s)

(Wth appln(s) for interimRelief and permission to file additional

af fidavit)

WTH WP. (C) D18715/2012
Date: 31/05/2012 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE K. S. RADHAKRI SHNAN
HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR
( VACATI ON BENCH)

Dhruv Mehta, Sr. Adv.
Mohit Abraham Adv.
Shi vani Chugh, Adv.

For Petitioner(s)

Bhagwati Prasad, Sr. Adv.
Ravi ndra K. Adsure, Adv.

GQuru Krishna Kumar, AAG
Yogesh Kanna, Adv.

For Respondent (s)

SS 55§55

UPON hearing counsel the Court nmade the foll ow ng
ORDER
W P. (C) NO. 230/ 2012
We find no ground to entertain this wit
petition. The wit petition is dism ssed.
Liberty is granted to the petitioners to
move the High Court of Madras.

W P. (C) NO. D18785/ 2012
Taken on board.
We find no ground to entertain this wit
petition. The wit petition is dism ssed.
Liberty is granted to the petitioner to
nmove the High Court of Bonbay.
(NARENDRA PRASAD)  ( RENUKA SADANA)
COURT MASTER COURT MASTER



